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Present:

Mr. Lalit Mohan, learned PP for CBI.

Sh. Alphi Chugh, learned counsel for accused no. 1 and 2.

Sh. Jagdeep Sharma, learned counsel for accused no. 5 with accused no. §.

Sh. Hitender Kapur, leamed counsel for accused no. 6 and 8 with accused no.

6 and 8.

Proceedings in the case have been taken place by way of video conferencing
on Cisco Webex application.

Matter is listed for remaining arguments as well as for Sh. Alphi Chugh counsel
for accused no. 1 and 2 to take necessary instructions from his clients. In this regard,
Sh. Alphi Chugh, leammed counsel has submitted that he has already taken the
Instructions however accused no. 1 and 2 could not appear today because of death in
the family of accused no. 2. He submits that he will file the written arguments within
two days from today as well as written consent of his clients for addressing final

arguments by video conferencing within two days from today. Learned counsel js

Learned PP for CBI has given rebuttal arguments to the arguments already

addressed by counsel for accused no. 5,6and 8 respectively.

| have also heard counsel

for accused no. $ as well as counsel for accused no. 6 and 8.




